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6. !nubmit thnt from thc nffidnvlt it nppcnrn the rcnpondcnt

nuthorilieg bcing thc ntntutnry nuthoritycntnblinhcd tJIV.c

npprnprintc in ordcr to pro!cct Ihc cnvironrncnl, but thcy urc

nclunily Inking Rtcpn on pnpcr only.

7. Thc 8tntcmcntscontnincd in pnrogroph no. J of thc forgoing 'Iffid;jvjt

are truc to my knowlcdgc and slatcmcnts containcd in pnrngrnph

numbcr 2 to 5 and thcir sub-paragrøphs orc information dcrivcd

from rccords, which I bclivc to bc tNcand thosc contnincd in

paragraph nos. 6thcrcof arc my respectful submission bcrore this

Learned Tribunal.

Prcparcd in my Office

Advocate

Z*OTARk
Ashli ßJ.

Pum Byihaman

Dcponcnt
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6. I submit that from the affidavit it appears that the respondent 

authorities being the statutory authority established to take 

appropriate steps in order to protect the environment, but they are 

actually taking steps on paper only. 

 

7. The statements contained in paragraph no. 1 of the forgoing affidavit 

are true to my knowledge and statements contained in paragraph 

number 2 to 5 and their sub-paragraphs are information derived from 

records, which I belive to be true and those contained in paragraph 

nos. 6 thereof are my respectful submission before this Learned 

Tribunal. 

 

Prepared in my Office                                                    Deponent  

 

Advocate  
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